Crl MC No. 10 of 2014
IN Crl Petn No. 17 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

18.11.2014

In the light of the order passed today in Crl. Petn No.
17 of 2014, this Misc. Case also stands disposed of.

CHIEF JUSTICE
(ACTING)

dev



Crl MC No. 11 of 2014
IN Crl Petn No. 18 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

18.11.2014

In the light of the order passed today in Crl. Petn No.
18 of 2014, this Misc. Case also stands disposed of.

CHIEF JUSTICE
(ACTING)

dev



Crl Petn No. 17 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

18.11.2014

Mr BK Deb Roy, learned counsel, appears for
petitioner.

Mr R Gurung, learned counsel, represents the
respondents.

Learned counsel for petitioner prays for and is
permitted to withdraw the criminal petition under 482

CrPC. Hence, the same is dismissed as withdrawn.

CHIEF JUSTICE
(ACTING)

dev



Crl Petn No. 18 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

18.11.2014

Mr BK Deb Roy, learned counsel, appears for
petitioner.

Mr R Gurung, learned counsel, represents the
respondents.

Learned counsel for petitioner prays for and is
permitted to withdraw the criminal petition under 482

CrPC. Hence, the same is dismissed as withdrawn.

CHIEF JUSTICE
(ACTING)

dev



Crl Revn (P) No. 18 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

18.11.2014

Mr Y Shylla, learned counsel, appears for the
petitioner.

Issue notice to the respondent. The notice be made
returnable within two weeks.

List on 02.12.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 339 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

18.11.2014

Mr HS Thangkhiew, learned senior counsel, assisted
by Mr N Mozika, learned counsel, appears for petitioner.

None is present for respondent No. 1.

Mr B Khyriem, learned counsel, represents
respondent No. 2.

Mr ET Sajem, learned counsel, represents
respondents No. 4 to 7.

Learned counsel for respondents No. 4 to 7 prays for
and is granted two weeks’ time to file affidavit-in-
opposition.

List on 02.12.2014. Interim order shall continue till
the next date of listing.

CHIEF JUSTICE
(ACTING)

dev



